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donation. These colleges go by dona-
tions, And when ihe affiliation was
refused the Government of Karnataka
came out with an Ordinance and
these colleges were given recognition
and affiliation by an Ordinance even
before they had existed for one year.
St. John!g Medical College has exist-
ed for 18 years, It runs for rural
health centres and there is a leprosy
relief programme. It has got a
number of educational and other
programmes for backward classes. It
has got a research centre and a full-
fledged hospital running, where there
are more than 60 per cent of beds free
to all communities and we have been
refused affiliation. We have made re-
presentations. I would, therefore,
plead with the Minister who is here
and with the Central Government to
intervene and see that justice is done.
The papers have announced that sixty
students admitted this year are join-
ing this institution at their own risk
because the college is not affiliated.

—

REFERENCE TO THE PROBLEMS
BEING FACED BY THE SILK
INDUSTRY 1IN

ANDHRA PRADESH

SHRI M. BASAVARAJU (Karna-
taka): I bring to the notice of the
Government the news item that
appeared in The Hindu dated 12th
August 1981 with ihe heading THE
RISE AND FALL OF SILK INDUS-
TRY IN PEDDAPURAM. Sir, this
silk industry, as you are well aware,
was a world famous industry, parti-
cularly the industry in Andhra Pra-
desh. Trom 1910 to 1965, for 55 years,
it thrived like anything. The cloth
produced, especially the silk, dhotis,
upper cloth and shirting from Pedda-
puram, is known all over the world
and it was very popular and in great
demand both inside the country and
outside. But unfortunately afler some
time, especially in 1954 onwards, the
Government decided to import arti-
ficial gilk. Because of this, the indus-
try has gone from bad to worse. This
industry wag providing employment
and means of livelihood to 2,000

PEDDAPURAM,
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families. But today there are only
200 families depending on it. From
time to time, the Government -has
proclaimed that they are providing
30 many benefits but unfortunately
because of certain drawbacks in the
industrial policy, these silk weavers
have been put to a lot of hardship. &
would, therefore, request through this
august House to our benevolent Gov-
ernment to do something for these
people so that their hardship is re-
moved and they are pug on a proper
fooling for earning their livelihood,

Y

MOTION FOR ELECTION TO THE
ANIMAL WELFARE BOARD

THE DEPUTY MINTSTER IN THE
MINISTRIES COF AGRICULTURE
AND RURAL RECONSTRUCTION
(MISS KAMALA KUMARI): Sir, I
beg to move the following Motion:

“That in pursuance of clauge (i)
of sub-section () of section 5 of the
Prevention of Cruelty to Animals
Act 1960 (59 of 1860), this House do
proceed to elect in such manner as
the Chairman may direct one mem-
ber from among the members of
the House to bs a member of the
Animal Welfare Board, in the
vacancy caused by the resignation
of Smt. Kumudben Manishankar
Joshi from the membership of the
Board with effect from the 19th
October, 1980.”

The question was put and the motion
was adopted

——

THE EXPORT-IVMPORT BANK OF
INDIA EILL, 1981

MR. DEPUTY CHAIRMAN: Now,
we have two Bills today for consider-
ation and passing. I hope the House
will agree to sit a bit longer in order
to complete both “he Bills, because 3
hours’ time ig glictted and it will
come to about 6 or 6.30.

Now we take up the first Bill.
The Export-Import Bank of India
Bill, 1981.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT). Mr, Deputy
Chairman, Sir, I move:
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“That the Bill to establish a cor-
i poration to be known ag the Export-
Import Bank of India for providing
| {financial assistance to exporters and
, importers and for functioning as the
principal financial institution for
co-ordinating the working of insti-
tutions engaged in financing export
and import of goods and services
with a view to promoting the
country’s internatjonal trade and
for matters connected therewith or
incidental thereto, as passed by the
Lok Sabha, be taken into considera-
tion. St

Sir, the question of setting up a spe-
cialised institution for financing ex-
clusively the country’s international
trade was considered by a number of
committees and other bodies in  the
last few years, It was, however, con-
sidered that establishment of a spe-
cialised institution was rather pre-
mature and it would be sufficient if
the institutional arrangements are
strengthened. Accordingly,
the International Finance Wing of
IDBI was strengthened and it has
been discharging most of the functions
expected of an export Bank. However,
in view of the rising import bill and
the growing competition and comple-
xities in the conduct of international
trade, time has come to set up a se-
parate specialised institution which
will devote its attention exclusively
to the problems of international trade

.and also to take a lead role in the

_matter of providing finance and other

facilities to exporters, Government,
therefore have decided to set up an
Export-Import Bank.

* + Hon’ble Memberg would have no
-«doubt gone through the various claus-

eg of the Bill and the detailed notes on
these clauses explaining the position
regarding the general set up of the
bank, its management, its resources

.and % functions. I would only like to
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draw the attention of the Hon'ble
Members to some of the more salient
and important features of the Bill.

The Export-Import Bank is bheing
set up as a wholly Government own-
ed statutory corporation, ‘This has
been done to enable it to have the
necessary status and give it opera-
tional flexibility and acceptance in
the international trade and financing
community apart from Government
being in a position to provide effective
and direct directions to the policies of
the Bank.

The general superintendence direc-
tion and management of the Bank
will vest in the Board of Directors,
which would have nominees not only
of Government Departments but also
of the Reserve Bank of India, ECGC,
IDBI and the commercial banks. In
order to associate the exporting com-
munity to get themselves involved at
the policy making level, it has been
proposed to give them four represen-
tatives on the Board of the bank.
[The Vice-Chairman, (Dr.
Zakaria) in the Chair]

Rafigq

While the short-term exporf finance
requirements will continue to be look-
ed after by the commercial banks, the
Export-Import Bank will concentrate
on grant of deferred payment credit
of medium and long term  duration
and on issue of guarantees and other
facilities either on-its own or in con-
sortium with commercial banks. The
bank will also concentrate its atten-
tion on financing of project exports as
the Indian contractors have in the
recent years been able to get several
number of project contracts of large
value in foreign countries, The
Export-Import Bank would also ex-
tend the refinance facilities to com-
mercial banks in repect of export
credits granted by them. The bank
will undertake merchant banking and
development banking functions and
will also finance promotional activi-
ties and undertake counselling
services, In view of the jmportance
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India attaches to joint ventures, the
Export-Import Bank~woulg also de-
vote its attention to financing of joint
ventures in foreign countries apart
from providing loan facilities to the
Indian parties to enable them to con-
tribute towards the equity of such
joint ventures.

For a bank of thig character and
size, it has to be ensured that it
does not suffer from resources cons-
traint. Care has, therefore, been
taken to ensure that adequate resour-
ceg are made available to the new
institution for enabling it to perform
its varioug functions, A sum of Rs. 50
crores by way of capital besidss a
sum of Rs. 20 crores by way of soft
loan is being provided this year. Gov.
ernment proposes to enlarge the
bank’s share capital and also provide
further additional loans ag and when
required. The bank woulg also enter
the market for borrowing money by
floating bonds and debentures. The
bank wil] be borrowing money frem
the international market and raise
foreign exchange loans as and when
required subject to overall control of
the Government. The bank will also
have accesg to the short-term and
long-term funds of the Reserve Bank
of India.

The Bill also provides for the
establishment of a spetial fund to be
called the Export Development Fund.
This fung will, however, be used on
regearch, training survey, market
intelligence etec. in  conmection with
India’s international trade.

Ag hon. Members are aware, the
management of Credit and Invest-
ment Finance in export promotion in
an increasingly competitive inter-
national market is  becoming more
and more complex and the financial
institutions are required to change
and modify their pattern of invest-
ment and finance to suit the require-
ments of the ever-changing needs of
the internatlonal trade. 7t is, there-
fore, our intention to establish an
Export-Import Bank of India as a
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flexible and at the same time &
strong institution capable of respond-
ing quickly and effectively to the
legitimate demands of the exporting
community, particularly in the field
of project exports.

SHRI SANKAR PRASAD MITRA
(West Bengal): Sir, he should read
a little slowly so that we can follow.

SHR1 MAGANBEAI BAROT: The
request has come at the fag end of
my reading, Sir, 1 am confident that
the new bank will achieve the
objectives for which it iz being set
up and I would request the hon.
Members to extend their full support
for the setting up of thig new organi-
sation,

Sir, ¥ now request that the Bill
may be taken up for consideration.

The question was proposed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, Mr. Nanda.
The time allotted by the Business
Advisory Committee is two hours and
every party has been given a specific
time limit. Mr. Nanda, you have 'got
eight minutes.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Wtat about amend-
ments?

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Amendments will
come when they come.

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, a new insti-
tution is being brought into existence
in the name of ‘Export-Import Bank’.
Since I have very limited time, it
would not be possible 0 do full
justice to this Bill, but certainly I
will make  few broad points, If by
creation of a new institution the
problem of export and import could
be solved and the widening ‘gap bet-
ween import ang| €Xpori in our
balahce of payment could be solved,
I could welcome this Bill. Last year,
in 1980-81, the trade gap exceeded
more than Rs. 5000 crores and the

am



229 Export-Import Bank

hon. Commerce Minister  while
replying to the debate said that they
were contemplating  creation of an
export development fund. The broad
idea weems to be to create a bank
and authorise some capital in favour
of this bank and through this bank
regulate import and export ang give
credit to importers and exporters.
But the basic problem is not actually
want of funds which has createq this
trade gap. The basic reason iz some-
thing else ang certainly this Bank
will not solve the problem of the
very wide gap which has heen
created in our balance of payment.

Sir, it you look at clause 10 of this
Bill, you will find that so much
business hag been assigned to  this
Bank that it would be very difficult
for this Bank to transact all that
buginess, I am not going to read all
this in cfause 10. They have been
detailed there in clause 10 ang &
hon, Members might see them. It
will be extremely difficult for this
Bank, with an authoriseg capital of
only Rs. 200 crores, to transact all
the business contemplated in clause
10 of thig Bill T T

Then, Sir, a mechanism hag been
createg under clause 15 for the
establishment of this export develop-
ment fund to which I referred a few
minutes back, to  which certain
amounts will be credited ang certain
amounts will be dgbited. This i%
just an accounting process, Thig is
just putting old wine in new bottle
and changing the label. Do not try
to tackle the basic problem which
the country ig acting today in  this
way. Thig kind of an exercise which
has been contemplateq in clause 16
and clause 18 of thig Bill is only an
exercise in  accounting, putting
amounts to the credit of thig fund
and then debiting this fund on ac-
count of certain other items. So, the
basic question, therefore, is whether
by creation of thig institution you are
going to solve the problem of
making the gap narrower and nar-
rower and earn more akd more from
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the international market. That is
the basic question which this Bill
should have answered. I must say
that I am quite disappoin‘eq that
thig Bill is not going very far in
solving that problem  This is the
broad point which could be deve-
loped. But since the time is limited,
I am not developing this point. But
T expect the hon. Minister to do some
exercise on this.

The second broad point I would
like to make iz whether the Bill 1s
the baby of the Finance Ministry or
that of the Commerce Ministry, It
dealg with import and export. Inter-
national trade is dealt with by the
Ministry of Commerce. Becausg there
is the question of creation of an Ex-
port-Import Bank, now tihe Finance
Minister is piloting this Bill. Regarding
this baby, I would like to know
whether really there is some rivalry
between the Commerce Ministry and
the Finance Ministry. I for one would
have very much liked this Bill to have
come from the Commerce Ministry. I
woulg have raised certain bagic
questions which "could have been
answered by the Commerce Minister.
The Finance Minister is not compe-
tent enough to answer those
questiong. I would have expected the
Commerce Minister to answer them,
but since thig Bill is being piloted
by the Finance Minister, I am not
raising those questions. But I think
that there is a dispute like the one
about a Bill that you want to bring—
the Agricultural Rural Credit Bill
The dispute there is between the
Finance Ministry and the Agriculture
Ministry—that is, the broad features
of that Bil] have been settled, but
since it hag not been settled to whom
that baby will belong, therefore thav
Bill hag not yet been brought before
thig House. It is not ag if the Reserve

‘Bank wag not advancing money or

the scheduled banks were not ad-
vancing money to the exporters amd
importers. It seems that whatever
wag being done ig now helng consoli-



231 Export-Import Bank
[Shri Narasingha Prasad Nanda)
dated in one institution. The entire
loans ang advances relating to  ex-
port and import will now be chan-
nelised through this Bank. But wift
this Bank really meet the rquire-
ments of export ang import in this
country with its Rs 200  croreg
authorised capital? These are certain

broad gquestions.

The basic thing, Sir, is that we Can
increase our exportg provided we
follow the policy of 3  self-reliant
economy. Now it seems that The pre-
sent Government has been reversing
the entire process of the doctring of
self-reliance. Take, for example, the
case of wheat. We said that we had
a bumper crop this year We have
135 million tonnes of wheat. And
now we aie importing wheat. We
are importing edible oil. We are im-
porting cement. We are  importing
steel Yesterday you hearq the reply
to the question that it is now with
the CBI. We are importing when-
ever there is a shortage, whether the
scarcity i created or the scarcity is
real in this country. The moment a
shortage i there—may be, man-made
shortage—the only solution you have
found is to immediately impor$. You
have given up the policy of self-
reliance.

SHRI RAMAXKRISHYA HEGDFE
(Karnataka): Because of lkick-backs,

SHRI NARASINGHA  PRASAD
NANDA: This ig the basic question—
whether you are actually reversing
the process of doctrine of gelf-reli-
ance. {Time Bell rings) T am conclu-
ding, Sir.

Secondly, 1 would like to knew
whether you are not under the preg-
.8ure of the Intemnational Monetary
Fung to create this king of an insti-
tution. Thig iy a question which also
hag to be angweréd, T meap to say
that the IMF and the Worlg Bank
always lay down conditions if they
have to advance some loans to you.
I am saying this because, now that
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you are negotiating with the IMF for
SDRs to the tune of five thousand
crores or 80, they mnight have alsgo
imposed on you those conditiong and
the condition of creating this Bank
through which they can operate more
freely, more easily and more safely.
So, these are the Dbasic questions
which normally arise in our minds.
These questions arise in spite of
this Bill and 1 do not think thab
this Bill wil] really serve the pur-
pose of building up a  seli-reliant
economy in this country On the other
hand, this Bill may creata an insti-
tution just to tell the world that
here is a Banjx through which we
have trieg to promote our exports,
promote international irade and to
nelp the -traders. But the basic pro-
blems will remain unselved. Thank
vou, Sir.

THE VICE.CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Ramamurti
has expressed the desire that since
he is not feeling well, he might be
called early, I will, therefore, call
Mr. Ramamurti now. Yes Mr. Rama-
nuarti,

SHRI P, RAMAMURII (Tamil
Nadu): Mr. Vice-Chairman, Sir, [
de not want to cover the ground

that has been rovered by my friend,
the earlier speaker, with regard to
the policies of this Government which
are leading to greater and 'greatcr
dependence on foreign countries and
foreign loans. But the specific object
with which thiz Export-Import Bank
is now sought to be created is to
channelise the credit facilitiey avail-
able to the exporters—for the im-
porters there are other things which
they may get—for the purpose of
export through one  institution in-
stead of through so many institu-
tiong like the many commercial hanks
ag is being done just now, We know
also that the Reéserve Bank of India
ig not in a position to supervige.all
these activities. So, the objectives
may be good. But what I want to
point out is this: Your objectives
were extremely good when von
nationalised the commercia] bankg In
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1969, when you nationaligeq the
fourteen commercial  banks, your
objectives were very very good and we
all  supporteg you, But what has been
our experience all these years? Just
the other day, Sir, the Heserve Bank
of India came out with a statement
after having a survey—It is not a
full survey; it is only a half survey
or three-fourth survey and even on
the basis of this partial survey thev
came to the conclusion—that nearly
1,500 crores lent by the commercial
banks to the big industries are not
realisable at all, and they have gone
down the drain, I am talking on the
basis of the Report of the Reserve
Bank of India. Some more is there;
but they have not had:a full survey
ag yet. So, what we find is that the
Industry Ministry or  the particulac
Ministry which is concerned with re-
gard to any industry which the banks
advance money, the nationalised
bankg advance money, appoints
its own officers as directors, We
know this. But what are these
officers doingd all thege years? Did
they not find out, when they were
acting ag the directérs, as to why so
much money was being sequestered
by these people, why so much
money was being invested in wrong-
ful ways? They were the abeftor§ of
the crimes of these big people. Your
officialg in the Industry  Ministry,
your officials in the various other
Ministries, have been the abettors of
the crime of sequestering of the pub-
lic money by these big companies.
This ig what has happened with re-
gard to the commercial banks and
you cannot deny that. If, for exam-
ple, the B & ¢ Mill has gone info
doldrums, what are the Governmen¥
directors doing there? If, TTor
example ... what is that company’s
name? Yes, it is M/s Parcy & Co, If,
for example, Parry & Co. hag bheen
incurring a loss of 8% crores Quring
the laet three years or so, who 19
responsible for this?  You have got
your Government directors, What do
they do? What did they do? They
have only been the abettors. I dare

[28 AUG.

19811 of India, Bill, 1981 234

say that they have been bought by
these people and they hava also been
part and pareel of the system. Thie
is what has happened with regard
to the nationalised banks Am 1 to
take it that the new Bank that you
are going to create i8 mot going to
act in this way? This is the straight
and simpleg question that I am asking
you. What are the safeguardg that
you are going to put therein? Unless
you are prepared to overhaul your
whole gsystem and take drastic action
against those people, what ig the use
of creating so many institutions? 1
am absolutely certain that just as
in the case of the nationalised com-
mercial banks where they patronise
and give all the credit facilitieg to
the big companies neglecting com-
pletely the smaller industries, they
will do the “same thing here also.
And they give credit only to those
emall industries  whose capita] 1s
held benami by the big fellows. It
is only those who are given credit
by the nationalised banks, and nod
the smaller people, T know, as a
matter of fact, that there is a speci-
fie directive by the Reserve Bunk of
India t{o the nationalised banks that
up to Rs. 25,000 limit they should
not ask for a collateral security. But
how many have been given this
credit without a collarteral security?
They always ask for collateral secu-
rity. This what is happening in the
nationalised banks. Therefore, 1 dare
say that this will happen in regard
to this algo. Big expoclers will ne
helped; small people like the hand-
loom weaverg as in the coir industry
in Kerala, many of these people will
be frowned upon by thege people.
Thig is what I know, Therefore, S,
while 17 have no objection to the
creation of a separate Bank and that
separate Bank overseeing all the
things being channelised through
half-a-dozen commercial banks as we
have done today, T want the Minister
to tell me what action he ig going
to take against those  Government
officials who have been Directors of
these banks where s0 much of
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public money hag been sequestered
by big business people and nothing
has been done.

I know, ay a matter of fact, with
regard to providemt fund, how many
crores of rupees have heen eatenm
away by these people. Money has
been collected from the workers. The
Government created the :provident
fund, The Government createg the
ES.I. But the employerg refuse to
pay even this money collected from
the workers, What is it that you are
going to do to prevent these fraudu-
lent actions of these people? (Time
bell rings).

1 do not thimk there is any need
to support thig Bill, That iz all I
would say.

SHRIMAT] PRATIBHA  SINGH
(Bihar): Sir, first of all, I wan$ to
congratulate my  Goverament for
bringing in this Export-Import Bank
of Indig Bill, 1981. This hay been
awaited fo, a very, very long time.
In fact, the need for it has been
discussed for the last 15 years, So I
am very happy that the Goverament¥
hay brought it and is going to have
this Bank established, because, Sir,
my feeling is quite contrary to my
hom. predecessors.

Sir, developing countries like ours
in the gzlobal context have great
potentialitieg for trade and commerce.
This is no secret, because, Sir, on
the one side we cam supply the
finished  goods, the labour being
cheap, in developing countries, on the
other side they can supply the know-
how, machinery, etc., to the under-
developed countries, because, Sir,
today there are three categories in

the world. the developeq countrics,
the developing countiries and the
under-developed countries.

4pm The methodg of coordinating
trade and commerce amMONg
the three have been discussed in the
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world forums, So also Sir, there is
another trend of the third country
trade and here we have the example
of a big country like Russia whick
imports certaim itemg frofn certain
countrieg and then exports them to
other countries. "This is the latest
trend in trade and cemmerce. So, it
is not important how much we pro-
duce in our country and what things
we produce, When it comes to trade
ang commerce, the whole complexion,
the whole thing ichangeg in thig con-
text, This iy so far ay exports are
concerned. In order to achieve these
targets, we have also to import
machinery, know-how, etc. from the
developed countries, So, the deve-
loping countries like India have a
great role to play in the trade and
commerce and industry of the world
of today to achieve targets ay a
fast speed and to work thig out, the
establishment of an Export-Impord
Bank is not a luxury, but it is a
necessity in our country. No doubt
the IDBI wag looking after the ex-
port ang import flaancing But with
the vast expansion of trade and com-
merce ang industry, the establishmeng
of this type of institution was of
great need. This was highlighted by
the Tandon Committee on Export
Strategy too Thig Tandon Committee
felt that 10 per cent ‘growth of ex-
port is very necessary im our country
in order to lessen the gap between
imports and exports. Therefore, first
of all, I would suggest that finamces
available with the IDBI may
alsy ba transferred to  Export-Im-
port Bank to make it more success-
ful and useful to the people
for whom it hgg been  establisheq.
Therefore, all findings of exports and
imports should be routed through this
Bank.

Another suggestiort that I would
like to make is that. We should creats
a special fund in the Bank for market
research and survey and infelligence
in connection with imtermational trade;
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Today, Sir, the trade handling is very
sophisticateg and there ig cut-throat
competition in the world markets.
Present marketing is a very specialis-
ed subject. Even to deal with ten-
ders, it ig not only the price quoted
which matters, but there are a num-
ber of thingg which finally make up
-the price, such as freight, demchar-
rage, etc. How these are to be manoeu-
vred? Unlesg these things are studied,
it is very difficuit to cope and compete
in the world market. Therefore, spe-
cial funds may be raised through
loans, grants, donation from the Gov-
ernment or through other sources and
also through funds to be earmarked
from the General Fund of the Bank
for thiy purpose.

The Bank .is likely to finance the
entire medium ang long-term exports
and the proposeqd authorised -capital
of Rs. 200 crores which is eventually
going to be raised to Rs. 500 crores
may not be sufficient for its require-
mentg which are likely to grow a
great deal. Therefore, ways and
methodg for raising funds may be
thought of right from the beginning
and there should be provision ag to
how the Government ig going to do
that. Another guggestion is that cre-
dit for overseas buyers should he pro-
vided. Alsp the financial aid provid-
ed by Indig to help the various deve-
loping countries might alsg be routed
through the Export Import Bank. The
Reserve Bank ¢f India should examine
the postibility of devising a suitable

-scheme for exporters on select bhasis
to book forward contracty for a lump-
sum amount with discretion regarding
currencigg and timing, Both of these,
the currency and the timing of deli-
veries ag they are important because
there are fluctuationg in them and,
therefore, the prices generally become
a gifficult item. Under the contract
there should be necessary safeguards
ang penaltieg Yor transgression. Sir,
the Tandon Committee on export stra-
tegy has recommended that for the
small manufacturers and exporters, a
window shoulg be opened or medium-
term finances in the new EXIM. Shri

»
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Ramamurtiji also has given emphasis
and expressed doubts ag to what wili
happen to the small exporterg and
importers because, Sir, i anything is
establisheq or created, all the advan-
tages generally go to the monopoly
houses ang big houses. So, Sir, I
would again request the Government
that from the very biginning they
should take note of all these things
and they should give proper facilities
to the mediump and smal] Exporter
and Importer, (Time bell rings) The
bankg should offer refinancing facili-
ties to exporters and also the short-
lending facilities should be
offered by the commercial banks, And
credit to gmall exporterg shoulg also
be considered on gofter terms. These
points may also be taken nole of by
the Government, otherwise the bene-
fits of thig institution may only go to
the big and mon'opoly houses.

Lastly, Sir, I would like to point out
about the bid bond; which have been
mentioned here in Chapter IV—the
businesg of the EXIM Bank. Sir,
they are the gsgence of the export
ang impor¥ Thig is the first sfep for
making the offer yalid. Thig ig where
i the Government is not cautious
from the very biginning in framing
the ruleg and the bye-laws, the ad-
vantages would go only to the big
houses. Therefore, Sir, my sugges-
tion is that the exporterg may be fur-
nished financial assistance on Iow
marginal profits ang low interest
rates ag the bid bonds are the sup-
port for the offer of 5 contract. At
the moment, the process of the bid
bonds is very cumbersome. It con-
sumes too much time and energy. So,
if the Government really wantg to
help them, a simple process may be
$volved and developed. Sir, here, 1
may say that the US EXIM Bank has
got a subsidiary company, the OPIC,
the Overseag Private Investment Cor-
poration, which provides ingurance
cover to bid bonds an extra-precau-
tion taken for the safeguard og the
bank opening Big Bonds.
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With these few suggestions, Sir, 1

would like to add that what the Gov-

ernment needs today are the bold
decisions for poosting up trade, com-
merce and industry. QGiven the
opportunity, Sir, our people can match
the people of the developed countries.

They are in no way lesg qualified

than man in any other country where

these institutiong exist, like the USA

or Japan, Korea which have done g

lot in the last few years.

Once again, Sir, 1 comgratulate the
Government, ang 1 thank you, Sir, for
giving me thig opportunity,

SHRI GHANSHYAMBHAI OZA
(Gujarat): Sir, before I come to the
provisieng oy this- Bill, particularly
clause 5 agbout which I do not feel
happy at all, I would like to make
20me observations about jur export-
import policy. All of ug very well
know that our adverge trade balance
is one of the major constraints un our
economic growth today. Sir, we are
painfully aware that in gpite of our
achievements in building up our eco-
nomy for economic growth we are
amongst the ten poorest countrieg in
thig world. You must not forget that.
Sir, we sométimey take pride aboutb
certain achievementg that we have
made; not that I want to denigrate
them, but after all, we should not
forget that ours was a colonial eco-
nomy. After freedom we have be-
come the masters of our economy,
whatever we produc, in the fields,
factories and mines, it belongg tc us. It
remains in thig country. It ig bound
to percolate and there is bound to be
some economic growth. Ag I gaid, I
do not want to decry the achievementy
that we have made. We haye given
direction to our economic
through the various plang that we
have accepted. But wg cannot afford
to be complacent about it. We have
got to go a long way before we can
he out of thig poverty. And, for that
we have to take drastic steps in so
many directions,

growth.
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Sir, the Export Import Bank, as en-
visaged, ig going o be a major instru-
ment for accelerating our foreign
trade. True. Even at present thers
are so many agencies for such pro-
motion, the functiong of which agen-
cieg overlap each other. As I was
saying to a friend, there are a ple-
thorg of agencieg for promotion of ex-
pori trade, for oxample, there ig the
IDBI, then the IFC, the NIDC the
ICIC ang our nationalised banks. But
one sometimes gets an impression that
because of the plethora of go many
institutions th, responsibility gets
diffuseq and everybody throwg up his
handg and says that the other iy res-
ponsible Yor not promoting the ex-
portg of thig country. Therefore, in
spite of my reservations about some
things, 1 welcome this Bill. I hope
that the Government will be able to
push our exports and also regulate
our imports as we should.

Sir, we all know very well that

foreign trade is becoming more and
more difficult, it iy 5 global pheno-
mena. It wag envisaged- that the

foreign trade will go up in' the world
but it hag become sluggish. The
growth ig hardly one per cent or so.
We ought alspg to he aware that we
are losing our traditional marketyg so
far ag exports are concerned. For
example, the USA, the UK, the USSR
and Japan, they were our major trad-
ing partners. They accounted for
nearly 650 per cent of our exports.
What ig the position today? 'There is
a gradual decline and today it is
‘hardly 40 per cent. Not only that,
Sir, put even in the wast Europeam
countries wa are going down go ‘far
ag exports are concerned. So we have
got to giversify our exportg to other
countries. Why are our exportg dec-
lining? They are cleclining because
of so many reasons, because of the
protectionist policy that hag been
adopted by geveoped nationg and also
because there is quality control and
wo many other things. Since I am
talking about quality control, T would
urge, "upon the Comrnerce Minister—
he ig not present here—, through yuuy,
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to be very particulay about the qua-
lity of the goodg that we are exporting
to foreign countries, Because, after
all, ag has been repeatdly observed,
they are our ambassadors; every arti-
cle is just like our ambassador. They
speak highly of ug if the goods are of
goog quality and if they are of low
quality, our reputation goeg down,
Therefore, the Government should
insist upon quality goodg that we are
exporting; otherwise, our share in
exports will go qown. Many things
have heen said about gxporty by Mr.
Ramamurti and my friend who pre-
ceded me,

About importg also, I have got my
own views. Like a podigal son we
are spending away our hard-earned
foreign exchange through importg in
current consumption, like we are im-
porting sugar; we are importing edi-~
ble oils; sometimeg we are importing
cemernt also. We have got installed
capacity for all these itemg but be-
cause we cannot; regulate production,
we cannot regulate marketing, that
is, distribution of these goods, we have
to import a]] thes, itemg and pay
through our nose. At what cost? At
the cogt of building up infrastructure,
industria] bhase for the economy of
thig country. Other countries were
fortunate to go ahead when the in-
dustrial revolution took place in the
world; they are far ahead o¢ us and
the gap is widening and widening.
Some say we are 100 yesrs behind
them, behind USA, Japan or USSR.
In geience ang technology, we might
have achieved something but we can-
not take undue pride for it because
we must recoghise the ‘fact that we
are ope of the ten poorest countries in
the world. And, therefore, while im-
porting we must he careful to see
that we do not waste away our
money. We must regulate our con-
sumption. Unfortun*ately that cli-
mate lg lacking completely in this
country. We do not exercise auste-
rity. If we starti exercising austerity
at the top level, then people at the
lower levels will follow ug and we
will gradually be able to ereatg a

[26 AUG. 1981]
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climate when we say, all right, we do
these thingg with smaller quantity.
Somehow or other, that climate has
not been created in thig couniry. This
is the unfortunate position today.
Therefore, for marginal losses, for
margina] deficits, we are importing
sugar, cement and we then hope that
prices will go down. When we im-
porteq sugar or cement, prices did not
go down. What we have to do iz, we
have to look after the distribution
system in thig country and if we do
it properly and manage it well, it
would riot be necessary to import all
these items, and thus we will be sav-
ing lot of money, We know that we
are having 5 deficit, of Rs. 5200 crores
in our balance of payment and in the
Sixth Plan it is envisaged that our
exportg will go up in 1984-83 fto
Rs. 10,200 crores, when it is hardly
Rs. 6,500 crores now. It is quite
ambitious (Time bell rings).
But we have to createg a climate for
stopping all thisz unnecessary import
and step up our exports as much a3
possible. Ags I said in the begin-
ning .

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). You have far
exceedeg your time.

SHRI GHANSHYAMBHAI OZA:
T am finihingt I draw attention to
clauga 5 which says:

“the chairman, i he ig & whole-
time director or if he ig holding
offices both ag the chairman and
the managing director, or

(b) the managing director,...
shall have powers of general super-
intendence, direction and manage-
ment of the affairs and businesg of
the Exim Bank and may also exer-
cise all powers and do all actg and
things which may be exerciseq or
done by the Exim Bank.”

It ig to0 much to vest all powers in
the Chairman. These may be misus-
ed. There must be some restraint
over it. Then, Sir clause 3 says ...
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr Oza, I am
very sorry, 1 have given you already
3 or 4 minuteg more,

SHRI GHANSHYAMBHA] OZA:
Clauge 5(3) gays:

“Subject to the provisiong vf this
Act, the Board in dincharging its
functiong ghall gct on pusinesy prin-
ciples. ..

‘This means, subject to this, they will
be honest, they wil] be truthful and
otherwise not. This is a yunny clause
.and thig clause should be deleted.

SHRI P. N. SUKUL (Uttar Pra-
desh): Sir, I rise to support the Ex-
port Import Bank of India Bill, 1981,
which seeks to set up an institution
for promoting the desired growth of
our foreign trade, for earning more
foreign exchane and, egpecially, for
reducing our trade deficit.

Sir, our imports have been growing
continuously whereas the growth in
exports hag not been.commensurate
with the growth in  imports, he
volume of our exportg rose by 31 per
cent in 1974. But it came down to 5.2
per cent jn 1980-81. Our trade defi-
cit which was supposed tg be to the
tune of Rs, 4,500 croreg in 1930-81
ig now reported to be of the order of
Rs. 5,400 crores. This figure ig no
doubt alarming ahd it in thig com-
text that I welcome thig particular
Bill,

Thiw Bill, in fact, turns a pew leat
in our banking system. The proposal
to set up the EXIM Bank wag mooted
on the basis of a gtudy of the Indian
Institute op Foreign Trade ang this
report wag gubmitteg to the Govern-
ment in 1972. During all the time that
our Government hag taken to set up
this Bank, gimilar banks have been
opened in many other countries in-
cluding the developed countrieg like
the U.S.A., Japan and g0 on and there
too, it ig gupposed to be functioning
very well.

[RAJYA SABHA ]
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In the economic get-up of develop-
ing countries like India, exportg have
assumed congiderable importance and
unless We are able to glrike a proper
balance between our exportg and our
imports, by boosting our exports both
in {raditional and non-traditional
items, our economy is not going to be
a viable one., Permission for import
of foreigh capitzl hag been the demand
of many, industrialists and economists
in the past. The proposed Bank is
now going to meet thig requirement in
a big way.

The Industrial Development Bank
of India, specially, ity international
wing has not been functioning in the
desired manner and has failed to pro-
vide promotionsl and other related
serviceg to support{ and encourage our
exports. The new proposeq Bank is
supposed tp give all these services
and be more active in tapping the
foreign money markets. Hence, this
is @ very welcome move. Actually,
exporters have had to run yrom pil-
lar to post for securing various clear-
ances in regard to credit and guaran-
tee ete. and because of these hur-
dles, many of them lost their zest in
the business of exporting their com-
modities. Now, this Bank it is hoped,
will cut dowy this exercise ang will
help in ingpiring our entrepreneurs to
export their goods ag much as possible.

Foreign exchange risk and credib
risk have been tae major problems in
relation to foreign trade. The IDBI
hag been abl, tc meet only a gmall
part of this problem and if the ¥Xx-
port-Import Bank iy able fo remove
these problems, it would have justifi-
ed its existence in a big way. Our
present export policy which seeks to
liberalise exports, while keeping just
and proper restrictiong on essential
items of human consumption, hag been
haileq by all concerned. Export con-
trol on more iterns has been relaxed.
The proposed Exim Bank is also a
part of thig policy. The Bank is gup~
posed to facilitate foreign! trade in
several ways. In my opinion, the
Exim Bank should exclusively share
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the responsibility of extending finan-
joint  ventures
abroad, which number as many as 107,
Ay the proposed Bank ig to function
as a Corporation fully owneq by the
Government, on the one hand, ity sta-
tug, goodwill and general acceptability
in the yoreign market will naturally
be unquestionable and, on the other,
the Government itself " will be in a
position to ghape its policieg directly.
This ig important because all kindg of
banking activities are to be under-
iaken by the Bank. There is a long
list of items including nontraditional
itemg in which the EXIM Bank may
undertake business. It ig a very wel-
come move, Sir, The Bank is to start
with an authorised capita]l 4 Rs. 200
croreq which may later be increased
to Rs. 500 crores. Since thig money
is to be sanctioned by Parliament, it
will be in the fitness of things if the
Parliament also haq access to the
accounty of the Bank and some finan-
cial committee of Parliament ghould
be in a position to examine these
accounts, Otherwise, our Comptroller
ang Auditor Géneral of India ghould
be in a position to examine the
accounts of the Bank.

Sir, the Bill does not give any indi-
cation ag to how the directors and the
staff of the Bank are going to be
appointed. This ghould have clearly
been provided so that there ig no scope
for any high handedness on this
account.

The rate of interest on loans iy sup-
posed to be 525 per cent. Thig is
much less than the rate prevalent in
our commercia] banks. Although this
low rate of interest may boost our ex-
portg by attracting more and more en-
trepreneurs to engage themselveg in
exporls, it may in the Tong run affect
ihe financial yiability of the Bank ad-
versely. So. my sugegestion js that

thiz rate of interest should be enhanc-’

ed guitably.

With thig submission, Sir, I support
‘this Bill,

[26 AUG. 1981}
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st wrew fog (w97 93W) ¢
IqANTENT AT, F TH WA
wrTa fagfa 9% fagas, 1981 &7
T FYar g 1 A4y fywr ¥ 48
UF WS FGA  § WL IQE
HIWENT qAMT § dag g |
araa ¥ sarer gw faufe T oadn
WAy AW F QAR FTI TQ A% F
greaw ¥ fafwy faeix deargt 1
SIGE § AHFAT I T FETAATE |
fpa @ od 5 57 a5 A%
Tedva anfeas, afqarfa i ggfee-
quf Hifa FE ghir a9 as gwm I
gF & fArw Far £ aifoq gewal
T HE FC Ry 1 gy fufws
wiE wrr frgfa d@ oF FraAr
farr g AT ™ 3 fag 200
#AT @F F1 wiggs Toir o wrd

gF FL 500 ¥UT 4T aF FEOqr

ST axdt & w7 hagm fagr @ §
faes) dag ara w&rofa & sEdn
afes 78 ara aww 7 agl wrdy fa
qgrd, JR9E a9T A ¥yA A G
Fraarfgar #1 faga® a%r w@r fgr
aeTE FT AGT IVFY T A7 998
@fafadqr %1 STAda &y AT &
qIEL A47 T@T NAT § ) UF FA B
T6F AT W FgAr g & 5
aF Arata fagla & g9 § Trafrsary
agt faf\es £ J19M a7 a5 gw 99
TEIW FT qIF ARl FL GFA |
IR & fAd gw A agdx A
fadar qofr v Faehy DAY fadwr & =g
AR TANHET AW F AgOAr gy |
fx zm i fadw & #wr <% ¥ fas
¥ EA 200 mF faaew F fgar
¥ aaden feam w1 7 &feA
YREE F) JI9 g f g uw fagre
F 32 W w7 fze 1 TIR Y
Ay X A6 WIS W F faerHy &
yra g & afww foar I wigza
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[sfr 1@ fuz]
T VT EY AE AgT A AT
s ﬁlg sqf‘? qry % ag ﬁl‘!‘[’:\{ T4

4 Y Iy AT B A xA HWE

F far gwit aver #r Dfas
Zr faegiv €1 2a% Tra-wig 9Ny
grot ® Fva ¥ wx Br owgr arfera
F XY ML g7, 7T A JIGR v,
wfwa agr wa@r & goafaat = qw
TG & ford 40T 2o arfegst #r
J9 wwr ferar wrcagt & fawm g
Hulwm go &1 A H FZAT g
fr aodr yoee = Afy fwuw
faquedy g, ot fardr & o1 wgwe
F A T A owAa gAY g
FE Y T T B TAT A AET AN
ART | NERTSNT YAGTA & HqF §
g7t fued g9t ¥ |WET Iga & AR
T wY & ) AS 1979~80 ¥
HETLSENT WATH 2481 FAE G447
ar AT IFFT 5200 FY¥ g Aq7
71 a7 fgfe # gy & fag o
¥ *YE wzw A IXT TT §
ATt aw Ffy gty A § W agy
gATY Ay qEr W g 1 Hfew
AR WEAR F Hq AT wyar fw
g7 fado w1 N W 9T 9 wg
w43 ufama & g2F 27 Ay
9T AT AT § 1 I TP Y A
wigra sqrer w7 W & R fraia
A FT A0 I F1 TN BIOU H 2ATX
dF9 AR GAvE FIIETR g g
2 fga% srRor gatd awr T AN
QEAMHT F1 GFFT A 1 AIFAT,
! gz WY w@Ar FEgAr 5o wum
g qw & fafaw ey« fawra
aifaat w17 F7 @ § 9 gF A
®Y MA-FIQT @ §1 a7 7y Y
g a4 A 3T FXH M 196y T
14 50 F CSETETT & q@ IART
FE wpAar o wrew g &7 o

srent & foq, fea 3get & fag
a4t FT UsHFFET fHAT AET 947
FIT F 3@ LT E7 & A A
AT gt 5 faas W fang. <o
¥ 9T 79 § W AT O GRT gray
74 w7 § N gy 78 Fovg W s
TP AT GHL IO ARGl [ AW T
aifas gfer & o wiv e
FUIT? WFHET, a7 I Hw & F
A8 SEW ¥ 7 7y mewy aww
FFF AL W w17 oy 5@ Ay
fe geg faaat # gar &, =g 0% FH
wigr % weziar &N gmy &, gy
TR ¥ qF v ¥y mewedy
AN W Fe-q8 (Scfedt wiw
7% a2 agufgs fvw +@ €, a6
TAFT /N AT o zHfd avw
gEAW Y Te ¥ ozafeq ¥ W@y
st & ag W weyr wigar fx gw
araey § Har S sATA T OET N
2 fr forn 9dwm & 9 gAn 9%
T fagtr ==& @1 fgwr & +waw
IAT § & FaR FH! AT A9 &
a9 §F A 9F |

aregae, Sa7 fx 59 %37 gw)
grfesfy, gy /ifa 78 7@ IF AT
gy =rfeg arfe gam 3w ) oFTATHY
£ FFT A AT H(T T & A JEAY
gf qearf g 9 9T fnEEw giAr
arfgr Jfws ag gy 7@ 91 & &
@ adl ¥ wgi gwra fagia a@r
g7 AT WERT A% i gy gy H
Y ST T AW € T & AR
feard gu faw @1 wads FX@r §
qeqATE |

JRERTEUS (TTo TH® FHCAT) 3
firo So oo | wIsA fafza ot

# S ®o AR (Wey FIW)
gw ar qrer aRg ¥ ¥ AT A0
¥ oamy wT A €
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IqaqTeTs WEIRA, TEF 4T FATT
wiEAg g A §Y ‘TeAqE gos
g wrE gfear faor wrg §, SaFt
B oamda FQT , WIRR awgq
FLIT §  ZAITT IHIT HIL ZAI
udf Fr Afadt ¥ s 98 OF
37g Aar Fgw war g oan faaw
fag F aurd & g §1 afew wgr
& 08T IHER FIQ7T § AT AU AN
Aa ag g ot § 5 f 3z 9%
gart ArEoSro Ao Ao Fr A HI
% wdax I oA fr fas faa) &Y
FHrEAq FIAT & I q<g AT
T3 fE-gmE w7 fad graqiEs
F & HITAA FW U QFaT § A
N Y wwaT 8, § @ =wgar =
arasr wea gl afew taw g ww
seC & 5 AT wivy geir i FAfE
zay amy gga @ fad & #lle
Ao TroAroATE0 Fre aw@ & faxm
Frsfi #! ®I¥T 8 FY WIE "¢ IuH
2O F0T QT gAIT TRare & %
& o forad w901 agar g grasan
%1 zafay § 9z wiv ag wear F
f& arfogroMonrgo Fr i
A FATX HAY AHAT TG FUT |
7T K gWIVY ardf &7 wEA sar
SERE R (OO C P (C L BTG
grsosroTonrEo % fraar fiar =iz
feag #70% TT I°gi fHaF g ax
feg =tc =y 77 AgAr ¥ Ag
g oar v g1 zafed &U ogaa g
4 dF F AT ATE T5LEE 4m
038 wxfrat «1 w9 AR afs s
s @ gAR qgy & ummifwe g,
ndwEdr & A1 FO gAIR M Az
#zeq g, faqar fate gga mser §,
FAF! A o AT FT JTAL QT A
A auAAr g 5 364 95 & Arfwyd
& 40wl waafegt ¥ FIC wEW

]
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IJeARERT (o THIE wewr)
wigRT Y &gy w@war 9ifgo

Wt Wo ®o WA : AR faegw
aqer AE & ¥9 gIew # i
qIAY MT q F [T FF W F
Ffes qmm gar gt wder @,
gafqe aqura & @ g o

IRANIERA (Wo THYF TwTwT)
¥ wwEt g wgr, wE ffqear

N Ao Ho WA . IgGWIEANW
wgiEa, dar fe &% wer s g dw
F WAERIW BT AT G §, I wS
w7 § 9 A #w 99 b oz
IT F eAgAT FY AT W E, 9%
T q7 F FIT AL F AT T
FY A ar ag few ey aww g
FIEAT &, IE AE FATE &y
¥qT F oFAAE FT oFAW AT OgH

" qE AT Tt A w9 gAY 8 w7

w@ & far aafsg w1 wg 3YeEt
qrzy § AW IFF QT WA A
&1 & 78 W ArET fqT s,
T ¥ Sra FEY qmiar

IYNEATAR (o WEW wH ) -
ax faargy

o Ko wo WA : yafew AT
gaa & & qagqie g9 dx &
gt 1Y sfux & wfas waren
T WY WAl ¥ IEW qWr A0
®T galg ¥ | & q1 AT AT
fa guiy fagmr & wmwda waE! 2
a1 g FOL TTAT FAW & |
IRME qF AT AqIH] | FTAT WHT
FT @G F, FV AL AL FIHI
QT yata w0 & f5 7w oaEq1E
N &% F meada 3 woar gal
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[310 1w waT)
SAT FE | gUAT S gIrRfew wwra
2 f& gw 93 &1 30 s Ad 2
gy Foifes @ g * W &
qFE # AT AN A & S,
¥ gg am & faaga sfowrs adt
zgar § | #m fafeqw w1 fafeqs
Fr qE A FAEq W FAT #Y
TATGAT @ A ATAT JT HTAHT
aemal agl faerar 0 gafEg A
Far wgea ¥ frdew & & ame &
amt § oY 9reAYra gaATHY A% gU §,
98 9gd IO 9T T F JAW §,
QY AT FUST TIAT 98 & o7
gwEar &, um ogwm o waw
3I3T |

ZAY, WIF N F A AT FATY
Fg7 &1 %95 A1V §, Tgr & WY gArd,
T O/ OFTU FUST TIAT HT GFAT
g AU quma § fF awt 93 w1
ggr zafex By % fyaw
f& galR uaaoe ¥9E aF F wvew
aea *arw & qar =wfus & wfas
AT qEH )

IqqATEAT HEI1EA, S@T 1 a@q
qra ¥, 3@ OO IqE A% #)
TqAT gFETEE & gfaur ¥ fau
Y ST EY & | FBT UF ;i oFw-
TiZd 1 gfagr 92 w7 F feo

X g zaay fafram & oagr
A W qEAT WG FT AT 3
feagai #1 wix feomr =g g
st & weAw fafee) ¥ wgw
F R FATROFAGREF FT FAT )
dxTEd #t feadt oo @ <@

EN

&, =AY AT @A faAw go &
FaTaT AT g R o35y H ooy
afamd gAR CaEd #1 faadr o
AT F0 g 5 wrzaw fafet X
IR g wT f@mr ? oo ok
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g9 TENGE A STAT Ay € FuifE
ga Iy & 5 uw afus & afas
faRelY WET FT WA I, FATT W7
faadt giaurd & af & ST wrzAw
fafrezy & w7 w2 faar o

s, S 91 g dsmed §
Ft A wifefwsy #wiv qmeEa ¥
w3 gu wiizfaca gy & wewi §
d%d & AR glad guT § | =AW
W AAG ¥ IART AAL AT gav g !
gy ®Tad fafeeY ¥ gwae ge
g gey &, fww wrgdg fafmad
¥ o7 9 g fwod a8 § 4%
aq geeq frals fawar g sext
Awez gt gar § & wNataw
gATX TANGIEE F1 AT FIGIET 97
oz g@ g fead gmiy wwm %
QG agat™® o 0§ Wi W
F1 WY FEATHY gidt & i 97 esal
IFEM ANTAT & qE THT AT & WY
SH 9T &ALt T ) qF@ILaAr § 1
gafar 3w 7 wgen & fagam 2
fs g 3@ AT woy ¥ & foas
T S gFETEE ¥ IAEY A9 oW
e & g T 1 AU FgAT ¥g
gt & s = wfedes qa <dad,
afsa wfadg oy wa <fey fmi
TARIEH FT TAT Tz WIT WT T
aiwmE g AW | gafe ww gwe
g f& uF & ary F g IEEY
AREATH &7 gAY w1 famr s

IJTAAHA AERA, W FA FIW
gages ®1 AT F@ § fw gH wram
gFaa ®1 wigs aravmear & agf §
fadza FEm f& o o wvwo
=R & geadq (#9 I6TT F #Ale-
AT WA gHIT 3W & eIy e
T faar smr g g Wi
arg £ 1 afz "1 wra daesw
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F FILIEHRE FLA T 980 §
a1 %o STo THo # T IV gd
faee 2, 9% FHFIT W9FT  HA
ATATZWIT | ITGATERS  WEIEH, T

wE F AT F BWHT I AN
g f& gy 7@ 3w fagas 97 aved
aYsT frac  Fav &% wE § FEr A1
f& qm@e § FmaTg & §1F gAr
1fgu 1 gy &% fwar @t woEy
¥ FAIF FT AT Al TE
HFIGTE | ’

IR (TTo TWE FHQAT)
g+qq1e, WY a9 T FET €I
&

st watfir  amrdawe
st fadas §37 H &g fear v
3 vasr AFwz e § 0 afww
T 3t @ @t mge el
zq fadas & v&@1 &, T afsaw
e Tefan &4 #r geheaa Taqa-
wz  d® @ W fd g
ITFT AT 39 A ) FY A IqET
wxrg fe 16 @@ 7 st wfw #9%
F1 T Ar——=Y T AIET TER(
AT BTAYEF  gA——3ww  faw 60
sfama wifwoargdar 1 af At
1 8y ¥ fao www gd 3wk & 6
gfaoa &1 =AW gHTL Ag 1T TW
fofid & 91T Ava% % gd 97 FT

T g

A% A a8 & f& aw gw
TRGE-TE  qAF K FWE AT
wWE ) INFT wEFEz a% g fw
garer @ efwfae & 3@ ¥ aw &
F1% gy 57 dmw =wv ZFT 47
Wt wivm § f5 mwwid A geE
F wfty §@ FY W TG FT AqeT
fEar T HT AET F QAT
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gF &1 wifw &7 Mg 1 OFY ETAA
¥ oo Afa vt ow usaqid-swe
F sq=TE W, W ¥ g Afay
T T¥ 4F F T w¥r A ¥
%% HET TSAT 1 /AT HOFET naK-
fiE-g e &1 @ifa cfaq wf 2
IET & fag X Fgarargar g
f£ % =" A FIF UIETE FT
W & Y mew, asidem, v A
Azx wifs, 9% 99 H  miow!
e Afy iF & § 3nfe was-
qie FIA ¥ TT AIGT ¥ T QAT &
Tqd g w9 & % 3 wamrgagw
F1 g% F I g0 WL gEfev
RIS T8 1T qT faT F A7 97
f& = faa mifefesy w1 vaggE
F& & ITH FAT I K A agH
9T | HHE F AT K A BE-
G @ wT gr § AT e
wraer fwaar arfge o

SR aF TR FT HAE E,
gAY W %) feafs ag g f&
faw st z@E fear Sm@r g
IAFT WIART T AH YL A H
2 fazre atar ¥ 1 wOEY T A

arfed 3% W@ & | g O} 7%
TAQTAY SIIHT FT F5T T747 §i1 &
¥ uF IEIERO AT AIGaT § 1 g7
wgg AQ AAr FXORE K GNT
FX | FIET K TF WA gisw
X THIE FT A VR & | IYAT
afar gg & wgr & fa wew W
i dFF FE-FITAT =wWIE avT
A & IHAY FAw S fam v
g = may faer o) wr g Qv oHr
FAT AT 4F @ B A I
saTRT & | zafag RU FgAT ag @ 9
yr adr ffy wwgd fr fome 3%
oty W gIStS w1 & wEaET
A g1 ogaE & arfwdl & Sy W
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[+t garfaa armigas)
QUaEY w9 ag € faur-faamt s
Tifgr | ¥ 7z gEw 2 fv oza
TF ® grag T fRfaed % g
i Bl aifgy ) 1" 1Y ¥ 39 fam
g mE gwrd afl ff € g 4 0%
za%r fax gafrg #x wgr g =
o dfsgs e fan wXS &
ftd %1 g 9T | ga¥ oz @1
ars w3y 78 2 1 fag aw «tr
FRRAFAT INE grar Aifgg g7
A FIATTHANT L] ( g@r QU &
T8 WY FET AT R, F IFGATGIE -

“It will be very difficult to say
exactly as & result of advancing of
funds for promoting export what
the contribution for industrial
development of our country will
be; it will be very difficult to
quantify that.”
at gF ar a7 Wt waFr Igew &

aF e TEE & qfar get Q9N ag
M s § fwg ufw #t weEg
AT Q@ET 48 ¥ WF ) 9T TEY
feqar gar & 3asT #f qar ¢feme
aozeefen &% § S Fv At
sagt aff @ | wafwo @@t A=
Arfa &1 g & IAN Frad fafed)
F | I AT FWI, FE FAT-
¥wx  F8 gQur 7 HqI
ORI £ B G 1o A £ 1 A
N N 7w FT F Ay FIAY
#T 3% 1T g™ foa qawg w1 fagae

@ wEdd | oadadt ¥ geTAy

faa & qra o) fr g3gqnd g &
faar savar sforw f6Y masr w39
winSw fqa gwar & + ® 7gi av
AT Tgwr f& awr & oy Nfy
71 ol g FAT ] AW AEIRIST
AN WY Tagt -, AW _U
s 7 gordy, & = faer Heew
AL GrE

THE VICE-CHAIRMAN (DR.
BAFIQ ZAKARIA): No, no, 1 will
have to, because there is another Bill,
We will have to finish both the Bills.
And you are a member of the Busi-
nesg Advisory Commitiee.

SHRI SADASHIV BAGAITKAR:
Yeg, <yes, I have to go there. The
meeting is at 4.45.

THE VICE-CHAIRMAN (DR.
BAFIQ ZAKARIA): You must follow
here what you decide there,

st mafoa wwmdaeT oo
g ® iy e faferz, .

THE VICE-CHAIRMAN {DR.
RAFIQ ZAKARIA): How is all this
relevant to this Bill?

SHRI SADASHIV BAGAITKAR:
It ie relevant thiz way.

sty wRTUS ¥ grewa fafeee
ur sHAwa waT fyfem  fe
¥ oa¥ ¥ ogiv IR AW 97 g
gwrR fear fF ogwd = owrde,
I fry § oar wreAw fFJ7y ¥ osw
X § F 4 7g0 awar ¥
ng THPZ-ZME AF F) HETay
s & feg @i B AT gad oy ¥
# fwa frew Y N FeA qwdy &
Ig% K afil wrar g 1 ¥PpA ¥
g ) fograg wEa w1 € § gaF
FRE TIYE TWIE F GZGR
F1 Awfrge o e § 9w A
& gast qret oF Areamw & AW
S1g 1

ar ofw, §9 zad o ez
fay ¥ =g wdede, s mw v
4T YT AF T

st fem wr W (fagi)
s q0
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Wt watfne anmedawy o A A
nizHz zad & | us dMaT [U
g f gad aarsr 4 & o wgr &fw
A f @] A QY FAT FIAT §
A gz i NAfwrwa fear sran)
¥ dmas g 5 ag AN fedwr ¥
a fear st mwae s ofw
Fgrar g & At ¥ giw & FOT
FE@T § A AT HIA F GIHA AT
Stra | FFifE NN a8 9T et
93t & f® otrq wza ¥ arew ¥ faaan
AT (A AFY & 34 T4 et F
TraR §, 33T TR FY Ffrw A §)
# agl straar afer v & A F
IR} # F3 g zafae ansr ufw
A & A W Ty dMaT 97 2
fo, ag7 & ¥AX AT 9T | w0
FF1EA, weA F1 wwgeq g fwe
ufw agréx (da)

gaU WA FATT 6 H wiHSHe
fear & | za% #w@y TrglE ¥ fag
fagfar = ar@ &1 % we¥
nifgy ¥ qF ag stgar =g :

“...but excluding those connect-
ed with the MRTP and FERA com-
panies, out of the four directors so

nominated, one would represent
small scale industry.”

A AR g E, 9an faasa w9
a Iad ANF g WIYAF  FEAT
aifg f5 Qe gredw Mt s
3 arg fyasr dag adf &, ¥ &
] @ g W Ay @ Aty FW ¥
T TF ARLA Ia¥ qg @ A A1
Tha gTEY ¥ e @ fA¥e
FTAT B |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is all right.

Your amendment is quite expressive.

st wrfiva anrrfawe @ 3afag
% xg w@r § 5 qrel g & anw
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# agf aar g 1 feawy o g awAn
ar =11 2

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): We are all en-
lightened people here. We can fol-
low it.

SHRI SADASHIV BAGAITKAR:

I wanted to underline that of the pre-
sent. . .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You don’t have
time for all that,

ot gafr Fdawe o S A
£ ard o o Ao e HT
I A W A @y W
wfassra’ &, saFT wodw fag &g
gR&w F faar & 1 7g S qAFT-
=AY g 8, ag Afe W & 1 wwfag
¥ amar g fs A& ot 37 wieALw
F FIA FI | Ig A9A T F
faars agi ot w@r g | g wRe-
#eq , My T A1 TAFR FI |
AT Fg F@F § A 1@ qura
FA@TE |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Kumaran.
You will have two minutes. Let us
see how in such g short time you can
say the most substantial things,

SHRI S. KUMARAN (Kerala):
Only two minutes? I shall try to
conclude my speech within time.

I rise to oppose this Bill vehement-
ly. My hon. colleague Mr, Nanda
expressed doubt and asked why this
Bill is being piloted by the Finance
Minister instead of by the Commerce
Minister. The motive is very clear.
Recently the Finance Ministry, apart
from presenting the Budget, has
brought forward the bearer bond
scheme, it has allowed cocoanutg te
be imported, and it has granted
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import licences to private capitalists.
All these are the clear manifestation
of a change in the policy in order to
help monopoly capitalist class ag well
as foreign capitalist class. This is
very clear. And all thig is being done
under the influence of the Inter-
national Monetary Fund. All thege
measures give more and more con-
cessions to the capitalist class and all
these are anti-working class measures,
Take, for instance, the recent Ordi-
nance banning strikes. All the poli-
cieg recently followed by the Central
Government are clear manifestation
of a change in their policy. Our
economy is now in reverse gear. If
you want to promote ~export trade,
there are other banks in the country.
In 1972 a banking commission, studied
this problem and submitted a report.
They opposed the creation of this type
of . bank. Already- there iz an Indus-
trlal Development Bank, there are our
nationalised banks and: there is the
Reserver Bank. These * are sufficient
to promote , our export trade. Why

then create this new institution
against the Banking Commission’s
report? I cannot understand the

reason, There was, the Tandon Com-
mittee and they also criticised this
type of policy. In 1972 about Rs. 617
crores worth of concessions were
given to the capitalists. We have to
think over this seriously. Our eco-
nomy will be ruined by taking this
type of step. It ig very clear that
clauses 13 and 14 of thig Bill openly
invite foreign monopolists and foreign
banks. You are opening doors to
them. My humble submission is that
these Switzerlang International pank-
ing racketeers and the American
monopolists and capitalists, if allowed
to invest in equity shares, will ruin
our economy. I do not know what
will be the future of our economy.
T request the Finance Ministry to
think over these matters. Finally,
Sir, I would like to say a word. The
real solution to our problem lieg in
nationalising our export-import trade,
Are you prepared to nationalise this

trade? This is the main question. If
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yYou are prepared to nationalise the
import-export trade, then we - are
ready to support thls type of a bank.
(Time "bell rings). Now you are
going to give -the credit‘facilitie's to
the monopolies inside and outside the
country So, I oppose this Bill,

" SHRI MAGANBHAI BAROT; M.
Vice-Chairrhan, Su I am thankful to
all the honourable Members who have
made  very .valuable suggestions
while participating in the débate ¢n
this Bill.

Sir, as I explained in the beginning,
the purposes and the objects for
which this Bank i being established
aré, to summarise in a few sentences,
like these: Th.is Bank will copcentre
on the granting of deferreq payment
credits - of mediumm and long-term
duration, on issue.of guarantees and
other facilities, will concentrate on
financing of project exports, on
extending refinance facilities to com-
mercial bankg in respeet of export
credit granted by then,  will under-
take merchant banking. agnd develop-
ment bankihg functions and will also
firance ‘promotional activities and
will undertake coungelling serviecés.
All these activitieg were being done
by the wings of the IDBI so far and
also the commercial banks are partly
doing these functions. But we have
now reached a gtate where we need
to have an institution of our own
which-can be an exclusive institution
for the purpose of .such a.complex
ang, cornpetltlve ‘work that we are
faced with'in the fie'd of mternatmnal
trade and: therefore, we hrought for-
ward this Bill which was an assurance
to this House given long—long back
and so, this hag béeh brought forward
now.” - -

Sir, the experience of other coun-
tries like the US has also been very
useful to us. Some of the honourable
Members referred to the US Export-
Import Bank and, also, Sir, an
honourable Member referred to the
bank in Japan. Only ene country
wds 'perhaps- forgotten and that was
Korea.. The USA,  Japan and Korea
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have their own record of experience
in this and the progress that they
"have made in putting up an institution
like this has also played jts role,

SHRI S. KUMARAN: Are you com-
paring USA and Japan with our
country? :

SHRI MAGANBHAI BAROT: I am
just comparing the banks which these
countries have. Now, Sir, I will deal
with a few pointgy and the doubts
raised by some of the honourable
Members. Mr. Nandy had a doubt as
to whose baby this bank is. If I may
say so, it is not the baby of the Com-
merce Ministry or the Finance Minis-
try, but it is the baby of the Govern-
ment of India and, if I may go fur-
ther, it is the child of the people of
India. So, the only thing ig that a
banking institution is a bank and,
therefore, it comes within the disci-
pline and authority of the Reserve
Bank of India and the Finance Minis-
try. So, it is not a question as to how
much the Commerce Ministry is
interested in it or the Finance Minis-
try is interested in it. But this is a
credit institution and, if I may use an
analogy, I would say that just as we
have the IDBI, so we are going to
have the Export-Import Bamk now
Sir, an honourable Member said:
“Let us seée what this Bank is going
to do.” It was also asked ag to what
the Bill intends to do and what we
are going to do now through this
Bank. Sir, Mr. Ramamurti had very
serious doubts about this Bank though
he welcomed the Bill, He asked as
to what would happen to this. He
said, in hig own vocabulary, the
vocabulary of the Communist Party,
that the big sharks will take away
the benefits from this and; therefore,
he was worried about it. Whereas he
referred to the big companies having

obtained money Ifrom the financial-

institutiong ‘which are locked up now,
he was also worried about the small
industries. He was worrying

5 p.M. -about.the small industries.
- .. - Sir, .about 350 big units are
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sick. The number of the sick small
units ig nearly 21,000. And these are
also the ones to which the banks and
financial  institutions have given
money. 8o it is not the monopoly of
any monopoly house to take the
money and then to go sick. But, in
any event, so far as this import-
export is concerned, we are trying te
encourage not only .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); Are you provid-
ing any in-built protection for small-
scale industries?

SHRI MAGANBHAI BAROT: Sir,
there gre.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): S¢ far as this
Bill is concerned.

SHRI MAGANBHAI BAROT: So
far as this Bill is concerned, there is
no separate statement for big and
small ones. As we know, ag your
honour has been pleaseq to ask me,
we have certain facilities provided
for small wunits. For example, we
have provisions where the big wunits
are under obligation to buy up to 35
per cent of the spare partg and other
things from the small units. (Inter-
ruptions).

SHRI RAMAKRISHNA HEGDE:
He is asking whether-in thig parti-
cular Bill there is any in-built safe-
guard. -

SHRI MAGANBHAI BAROT. That
is what I am " saying. The in-built
protection is everywhere; it ig uni-
versal. (Interruptions) It includes
this institution. One more protection
which” we have given to the small-
scale industries’ dealing with YDig
industries is this, that we require the
big houses or big industries to main-
tain in the Ledger a separate chapter
of the debts to the smaller tinits and
where there is a small debt not paid
to the small unit, we call upon the
creditor, and with the bank authority
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sitting there, we see to it that first
payments to small units are provided
from the big houses or big industries,
So we provide all protections in our
institutions. We are wvery particular
to protect smaller units because 40
per cent of our industrial production
comes from small units. It ig contri-
buting very largely to us. And
therefore, we are worried about it
and we are taking the steps about it.

SHRI RAMAKRISHNA HEGDE:
May I ask a question?

SHRI MAGANBHAI BAROT: Cer-
tainly.

SHRI RAMAKRISHNA HEGDE:
Suppose there is a cooperative society
which exports certain goods, ang if
that cooperative unit wants some loan
for its export/import, is there any-
thing in thig particular Bill to say
that such units which do export busi-
ness will have a certain percentage
of the finance earmarked? There is
no such provision. I have read the
Bill.

SHRI MAGANBHAI BAROT: It is
not big unit wise or small unit-wise.
But export ig a thing in which small
and big all are involved. They are
all contributing.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Do you visualise
any danger that because of the influ-
ence that the big units are likely to
exercise the small units may not get
the facilities which you would very
much like them to get?

SHRI MAGANBHAI BAROT: Sir,
if you would be pleased to look at
the constitution of the Board of Direc.
tors and if you look at the rights that
have been given to the Board, we
have taken care of it. Now, let us
take the powerloom, handloom, ete.
A certain section of our society deals
with it. We have made a provision
that even that section represents
itself on the Board of Directors. The
interests of all walks of life are pro-
tected.
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Then, Sir, Mr. Ramamurti has g
doubt in his mind about the Boarg of
Directors taking undue advantage,
particularly those from the monopoly
houses. I only say that we have
taken care of it. If you please see
the Board of Directors, you will find
that out of 12, five directors ghall be
officialy of the Central Government,
not more than three directors shall
be from the scheduled banks, and not
more than four directors ghall be
persons who have sgpecial knowledge
of, or professional experience, in
export or financing thereof. So, we
take care that all kinds of protection
is provided and tre monopoly houses
are not allowed to take undue advan-
tage. Shrimatj Pratibha Singh made
very useful sugges.ions. She referred
to protection through insurance, etc,
as ig done in the U.S.A. and other
places. We can only gay that the
Reserve Bank will have the necessary
superintendence in this matter. In
our entire banking system, Reserve
Bank of India has the overall super-
vision with regard to all institutions
including this inst!tution,

Mr. Oza made some suggestions.
He expressed doubt that our foreign
trade is going down. Thig is precise-
ly for this reasons that we are trying
to fill yp that gap and we are bring-
ing forward an export institution
which can help us in meeting that
gap. He expressed doubts about
clause (5). Clause (5) Is only with
regard to one thing. The Board of

. Directorg are expected to work or to

act in public interest. Hig reading is
probably not very correct. Clause
(5) deals with the powers of the
Chairman, the Managing Director and
then the Board of Directors. In
exercising their powers, they cannot
forget public interest. It ig not with
regard to other jtems. The Board of
Directorg cannat ignore the public
interest. After providing this clause,
there iz no heed to provide anything
more,

Mr. P. N. Sukul also made very
valuable suggestion, He gaid that in
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the present system, an exporter has
to run from pillar to post. The whole
idea of creating thig Bank ig to see
that everything is provided under one
roof and now there will be no need
for g person to run from place to
place Financing refinancing, advice,
suggestions, trading conditions, pre-
vailing international climate ete. will
be explained by this institution.
Therefore, there should be no difficul-
ty.

Mr. Jain also expressed some doubt
that the bhig houses will take advant-~
age of it, I have answered this point,
There is one more point he made. It
is about finances from abroad or
overseas Indians. Section (16) itself
provides that money from abroad can
come. The countries ang the manner
is not specified. He referred to petro
dollars. You are aware that with
regard to petro dollars we have rais-
ed the equity from 20 to 40 per cent.
With regarqd to overseas Indians we
have given certain facilities. What
more can be done in the matter is a
matter of policy which is not the con-
cern of thig institution.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). Mr. Jain sugges-
ted that you should increase the rate
of interest, .

SHRI MAGANBHAI BAROT:
Thank you for reminding me. You
will be pleased to see that section (4)
provides “The authorised capital of
the Exim Bank shall be two hundred
crores of rupees provided that the
Central Government may, by notifi-
cation, increase the said capital up to
five hundred crores of rupees.” The
provision is there. We have started
the thing. We have financed. The
Reserve Bank of India has financed it.
This is the beginning and we have
provided certain funds with a provi-
sion for increase. Mr. Bagjitkar had
a doubt as to how the Government
could increase the money by notifica-
tion. He felt that we should bring
the matter to the House every time
the money is increased.
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You have al-
ready provided for that.

SHRI MAGANBHAI BAROT; He
says that everytime more funds are
given, it should come to Parliament,
I do not think that it is a very
important  requirement. Once you
establish an institution, its require-
mentg are taken care of ag per the
needs of the institution. Then Sir,
Mr. Kumaran, of course, with his
philosophy would look at everything
with his glasses, namely even if an
Export-Import Bank g established
in this country, it must be to help the
western imperial or, according to
him, the capitalist world. Well, Sir,
this is being built up to make our
own country self-sufficient. Thig is
to build up the nationdl economy so
that the trade gap—we have gone
from Rs. 1,500 crores to Rs. 6,500
croreg for the other purchases and
exports—can be met. But, Sir, I can-
not remove his doubt about our total
philosophy. I can only gay that we
do not look at the thingg as pessimis-
tically as Mr. Kumaran does it.

So, Sir, I request this House to
appreciate that this is a very useful
institution which is being brought.
As. Mr. Nanda said, if I may say so,
it is a baby, of course, a child of the
people of India, a beautiful baby add-
ed t, the financial institutions of the
country and let this House welcome
it,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That the Bill to establish a cor-
poration to be known ag the Export-
Import Bank of India for providing
financial assistance to exporters
and importers, and for functioning
ag the principal financial institution
for co-ordinating the working of
institutions engaged in financing
export and import of goods and
services with a view to promoting

the country’s international trade
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and for matters connected there-
with or incidental thereto, as passed

by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): We shall now
take up clause by clause considera-
tion of the Bill.

Clauses 2 and 3 were gdded to the
Bill,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): We shall now
take up Clauge 4. There ig one am-
endment by Shri Bagaitkar. He is
not here and it has not been moved.

Clauses 4 wuas added to the Bill.

Clause 5 was added to the Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): We shall now
take up clause 6, There are two

amendments by Shri Bagaitkar. He
is not here and they are not moved.

Clause 6 was addedA to the Bill.

Clauses 7 to 41 were addad to the Bill.

The First Schedule and the Second
Schedule were added to the Bill’.!

Clause 1, the Enacting Formula and
the Title were added to the Bill
SHRI MAGANBHAI BAROT: Sir,

I move:

“That the Bill be passed.”
The gquestion was proposed.

THE VICE-CHAIRMAN . (DR.
RAFIQ ZAKARIA): The motion has
been moved.  For the third reading
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there are three speakers; Shri Shiva
Chandra Jha of the Janata Party,
Shri Hukmdeo Narayan Yadav of the
Lok Dal and Shri Ibrahim of the Con-
gress (I). Mr. Jha, you will take
three minutes, Mr. Yadav will take
three minutes and My, Jbrahim will
take five minutes Yes, Mr. Jha,

sfifra = @ ¢ IUENISIE
7aEy, WANE  §d HEEw )
g9 am % fau 1 ards ) nf
f5 4 o 93 % aftq & ©F ad
IR & fadlaw Fe @ o #
xgat § 5 ag o33 94 710 k-
fufans F91 &, AT 4 & €T
¥ aft & 1 faad @ 49 gaand
o gFE § o7 gu § 9% FW
99 @Far 9T 1 9A dFF ¥ W
wfaat v ar  gfrai N TR
WA T AT wIG T 1 HIOH
77d a9 &1 qerr fagm § wd
T ¥ | ThgIw & fag @ @
5 7w a1 @ & #Aifagy
e g5 1 warg §ga IwE Q7
agt € faad ctufama §  feam
e 8 | TAa W eIE g7 ¥ owar
Agf & 1 #YF ¥ @ g% ¥ mar
Agfe | Td ¥ wT9FT g@AT FIQ-
It =w@ar § 1 Afww wwT agt
€ o A @ &1 wafac
¥ 93 Fgar g fr fa9 smigf g7
LI9E) e 9% &1 ward  Agg
g2t 9T =T AR wraws’ F1 @Ay
fag¥ gRT TFANE AT TN
93 2@l & @I /3 OF | IAW F
F5 Ol § €2 &% 1 warT A &1

734 18 & @@ F@AT Arzar g
f& waFT Sy wAeAve grn gqd
1§ gAg A § 1 sdmA &
g1y ¥ 919 WG g 49 AT W §
za¥ sfas a8 91 s gaN am o
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N ® 1F9q W gifwaw IFT G
faRAY & 9T 70 wWar @
M a7 § Al I T QU §vE ¥
OBE) &7 FIAT G AT |
A F1T ¥ ag FIAT =Jgar. g
frga 94 3 g5 § 97 w9 ag)
grry Aifa =g wr @ €
a3 fesfwr faz 21 & §fen facen
M FTA AT W@ F L oAGT 14
§# & Impadvw frar, afEa
garR A H o fa2s) 9% & AT
ArGA TIS[AFI Agt FRar | oA
tq 4% 3 Aqadc ¥ gEarEa #
frasdzwa %1 FE ara wdf )
g #v A g zaF fag FF swgEav
1 § | safag & @@ sgar =ar
Z f5 sa & 71§ @@ 9@ g A
DERE I T3 B O L
ave #T T SqT gAR A AT AT § 1
oTT A9 Y 45 F) GEAAT ATR
g 4l #ArA gad w1 FIT X I
# afrada aqmar T 1 T 97 TEH
HIaFr ®IE qwAar (qaq ara A
2 # =g fF Al A Frdl a7
$31A & WiT | TAaT WAW ITIA
& 337 Qi *) faar ¥ @9w 939

[qraneas (st fedw  weaed)
' st gu)

uRATeT (=0t fegw aweawdy) ¢
Al gqRa AT R A, A
& fagz & =ATAT A@ ww
FfRT |

-~ ‘ot gawdy arce aEa (fraie) ¢
FRArsTE. AR, | T wyA) Al
q3d wgar 4r2ar a1, 957 73 F199
af w7 &1 W@ faar § 1 A
FIT OF AT AF - FA07 AT FE G
me-wag § PR feegmr & S
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q faafy & arat § 9 [y
F3r fgear, 50 ufama & Y surar
faeur, zfw g7 marfea DS &7
gar & 1 feara S WF dar
FTAT & I&FT ST’ & SArar fawar
fagfy frar wrar & #iv 9ad
qIva aTRTT FrRey gar afag #%d € |
@ zai frami & W1 wfafafa
@t aifgr 1 frat 2 afafafa
#9T 39w oty 9% 9 =
w7 @1 fer fearai & fegal =
agi fga am@ar #1§ o0 gEr )

ag FFE I IR QI AT
F T8 9d AT S 4% sy §,
gRFTT a0 F a1 § 17 919w
a feT agy g s At w@r 2
#§ uiv Fear § 5 zan frad
F xfafafas @ «d | gt omd
T 3 fv =R g8 51 aqwa ay @
g &1 fag amwifaEl w1 ga-
TIE TAE FT FA EN, Y AT WIa-
feat &1 = qifggz #5300 @
FIFT F1T FEram arfadz i
398 F9T § TFADNE HIT THE FIT
i § owWR zayr faar, e,
TAART, ATAIRT, FANSHT oY i
HIET WX ITWH B2 HF AT w0
TETET AE @ QA ) & ¥
AT FGT § F oy A1 qaF an
A1 FF ATT 9T w@id @l AT W
Sts50 & ST fware wic gdY
9T wigifed amer § wad sawEr
¥ sargr 9t g # fraret

-

x wfafafy @ «g

UF 1T { WX FAT T[T
wEara-fagtla @ F@E
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[ gFmda q1TAw 7789]

N g faats & ad T oz
d% ¥ wfcw faerrfgar v g

fergeata & oY mate Adt &, wEw

gq@ 4% &7 gEaww q fwar s o
A7 g9+ fag 39 9T wfgssa amze
gw @ fxfafaa oide w19
F} W FHAY O, T sarge
fadraz Fw2Y oY, 39=) ANfaw 7 qrad
w1 @ # owg FT oA § 0w
IFA F I@T AT g TO TEIES
7ot @t gf o faw ax famr gar
q1 ‘“gFm afe 9XEE’ | & =9
SEIT HW W Fow FG GAg
afte 9wwgR g W@y fw
fRat & Fam@ar ST W A 9Ey
agi @ A fEAT @1 <@r €
7 @1 frad faedd @ ¥
g qIg A faarfaa &1 N
amdr Ay &, qF@ A qIHH
atq faiei & @iqgd § N &4 §
w7 ag fggea@ ¥ g8
T g % & afwg 7 Far
srd WX 3@ 9% T gEAwld gA
ISt 9T @wM A FE

T (T I Fg FT F @A
FT gur 1 faRei & wear fawr
gfeare  grar aifag FeoE) o
g wit fggeam ¥ o@T 30
g1 oEEr AT WA 20 WX fady
# & 3re ) HY q@r €, AR @
3T & AA wmFTY g% fr fada
F St ozrer W fawar g gafaw
Frfar & vaw fawar sl zrer
F WAT wART § gAeaq fggeaty ¥
St gasr sl § W @R Ay
H ST qTE & &Y 99H WX [T sarer
g &I AW ITHY FeofAay 7y geafa-
faw &1 ? AL fraa g stcsmrang
A% TaWTd § AT qE.A7 & 0F o950
afiesr g% #) 93r sT @ & @
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Sq g9 &1 ATATr S /T AL
aifs ag asar faw@r Az e Y
TR ¥ 7 @ afew  fgrgeam &
qiEt #Y g% @A AT FEAT G
I¥ A fITATHIT TET FT F=HT
g aad Afag

SHRI B. IBRAHIM (Karnataka):
Mr. Vice-Chairman, . Sir, I welcome
the measure which seeks t, provide
for the establishment of a corporation
to be known as the Expert-Import
Bank of India in order to strengthen
and broad-base the existing institu-
tional arrangement to meet the cre-
dit anq other requirements of inter-
national trade. Sir, the gap in our
balance of payment position which
was Rs. 2,400 -crores in 1979-80 has
gone up to Rs. 5200 crores in
1980-81, So, there was an urgent need
to boost our exports. This could not
be done without providing Dbetter
credit facilities and other services
necessary in the international trade,
The Finance Minister has, therefore,
come forward with thig Bill t5 set up
an Export-Import Bank. It would not
only provide firnancial assistance to
exporters and importers but' would
also act as the principal financial
institution for co-ordinating the work-
ing of the institutions engaged in
financing export and import of goods
and serviceg with 5 view to promoting
the country’s international trade.
Thus, this Bank would meet the
timely need of the country for im-
proving our position in the field of
international ftrade. This Export-
Import Bank would take other ex-
port of financing functions of IDBI
also, There was a need tp rationalise
the branches net-work of Indian
banks abroad. Now, the Export-Import
Bank would co-ordinate their work
and improve their management, There
was a wide scope for improving our
business in the inlernatignal field with
the formation of this Bank in a very
comprehensive manner. So this Bank
would enable us to improve our posi-
tion in international trade. It would
be not only 5 Bank for financing ex-
ports and imports, it would also be a
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development bank so far ag the ex-

port-oriented industries are concern-
y/'ed.

It would also perform some of
the functions of the merchant bank-
-ing, Sir, I would like to draw the

attention of the hon. Minister to the

Statement of Objects and Reasons of
the Bill and clause 10, It could be
seen therefrom that there is some-~
thing which is not y banking func-
tion, but it is a different function.
This is a matter which choulg be
looked into.

Secondly, clause 34 is unwarranted
as it would create impediments in the
way of exporters ang importers, This
institution should not be 5 part of the
existing inefficient inctitntion,

Lastly, T would like to suggest that
this Export-Import Bank should come
under the supervision of the Comp-
troller and Auditor-General of India
just like any other financia] institu-
tion. The Public Accounts Committee
" of Parliament should have an oppor-
tunity to look into the accounts of
the Bank. Then theé Government’s
intention to transfer to this Bank
more business other than foreign
trade business should be made clear.

SHRI MAGANBHAI BAROT: 71
think, only one point requires to be
answered., This is in regarqd to Par-
liament‘s powers over the Bank’s
accounts, I would draw the attention
of the hon. House to sub-clause (5)
of clause 19:

“The Exim Bank shall furnish to
the Central Government, within
four monthg from the date on which
the accountg of the Export Develop-
ment Fund are closeq and balanced,
a copy of the balance-sheet and
accounts together with a copy of the
auditors’ report and a report on the
operation of the Fund during the
relevant year and the Cenfral Gov-
ernment shall, as soon as may be
after they are received by it, cause
the same to be laid before each
House of Parliament.’
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Hence, there is actually a supervision
by Parliament over the accounts of
the Bank. 1 would only say that just
like any other pyblic financial insti-
tution, Parliament’s authority to look
into the accounts etc. of the Bank
shall be exercisable and, hence, this
being subject to the control of the
House is provided for in the Bill, I
think, this would meet the point
raised by hon. Members.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
iS:

“That the Bill be passed.”

The motion was adopted.

The INCOME-TAX (AMENDMENT)
BILL, 1981

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). Now, we take
up the Income-tax (Amendment)
Bill, 1981,

T AWAR §QEF . AT N
qAT T 7

dagm F1d fawm § Usw At
(st Warem &) c gfqg, 6 ast
as 94 g T I HEAy ayed qdy
& fas @r Y e gaw &7 @y,
gAY avE & @0 Ag )

ot JE (Forfew)
OITFET  qF ¥ WY &@T )
Mr, Jain took fifteen minutes,

SHRI SITARAM KESRI: He is not
going to speak,

SHR1 RAMAKRISHNA HEGDE:
The Minister toock more than what
Wag expected of him. (Interruptions)
Please do not be crue] to us.



